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W A R  PRADESH CONTINGENCY FUND , (AMENDMENT) 
ACT, 1970 

(U. P. Am No. 21 OF 1970): L/- 

[*Authoritative English Text of the Uttar Pradesh Akasmikta Nidhi (Sanshodhan) 
Adhiniyam, 1970.1 

AN 

ACT 

further to amend the Uttm Pradesh Contingency Fund Act, 1950 

IT is HEREBY enacted in the Twenty-first year of the Republic of India as 

is Act may be called the Uttar Pradesh Contingency Fund (Amendment) 

[*Authoritative English Text of the Uttar Pradesh Akasmikta Nidhi (Sanshodhan) 
Adhiniyam, 1970.1 

2. In section 4 of the Uttar Pradesh Contingency Fund Act, 19% 
section 4 Of (i) after sub-section (2) the following sub-section shall b2 inserted, U. p. ~d 

namely :- of 1950. 

"(3) The State Government shall, on the commencement of the 
Uttar Pradesh Contingency Fund (Amendment) Act, 1970, withdraw 
a further sum of four crores of rupees out of the ConsoIidated Fund 
of the State and place it to the credit of this Fund" ; 

(ii) in the marginal heading after the words "and a further sum of two 
crores of rupees" the words "and another sum of four crores of rupees" . 
shalt be inserted. 

SFor Statement of Objects and Reasom, pleas-. ses Wtor Pradmh Garette (Extraordhary), 
date May 2, 1970.1 

(Passed in Hindi by the Uttar Pradesh Legislative Asselnbly on ~ a ~ ' 4 ,  1970 and by 
the Uttar Pradesh Leg~slatlve Counczl on May 15, 1970.) 

[Received the Assent of the Gpvernor on June 3, 1970 under Article 200, of the Consti- 
tution of Ind~a and was publtshed In the Uttar Pradesh Gtzzette (Extraordinary), dated June 6, 
1970.1 
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UTTAR PRADESH CONTINGENCY FUND (AMENDMENT) 
ACT, 1973 

(U. P. ACT NO. 4 OF 1973) 

[*Authoritarivz English Text of the Uttar Pradesh Akasmikata Nidhi 
(Sz.is:l.?d,han) Adhiniydm, 19731 

AN 

ACT 
further tozamend the Uttar Pradesh Contingency Fund Act, 1950. U. P. /' 

IT IS HEREBY enacted in the Twenty-third Year of the Republic of India as Act 

follows :- ?!P 
Short title. 1. This Act may be called the Uttar Pradesh Contingency Fund lsh. 

(Amendment) Act, 1973. 

Amendment of 2. In section 4 of the Uttar Pradesh Contingency Fund Act, 1950,- 
sixtion 4 of U. P. 
~ c t  KIX of 1950. ji) After sub-section (4), the following sub-section shall be inserted, 

namely :- 

"(5)  The State Government shall, on the commencement of the 
Uttar Pradesh Contingency Fund (Amendment) Act, 1973, 
withdraw a further sum of ten crores of rupees out of the Consolidated 
Fund of the State and place it to the credit of this Fund"; 

(ii) In the marginal heading, after the wods  "and another sum of ten 
crores of rupees", the words "and a further sum of ten crores of rupees" 
shall be inserted. 

Repeal of U. P. 3. (i) The Uttar Pradesh Contingency Fund (Amendment) Ordina 
Ordinance Eno. 1972, is hereby repealed. 
21 of 1972. 

(ii) Notwithstanding such repeal, anything done or any action taken 
under the said Ordinance shall be deemed to have been done or taken under 
this Act, as if this Act was in force at all material times. 

- 
(*For Sjatement of Objects and Reasons, please see Uttar Pradesh Gazette Extra- 

Ordinary, dated December 14, 19i2.) 

(pa5s~d in Hindi bv the Uttar Pradesh Legislative hsselnbly on January 11, 1973, and by 
the Uttar Pradesh Legislative ~ o u n c i l  on January 18, 1973.) 

(Received the Assent of the Governor on  January 22, 1973 under Article 200 of the 
constitution o f  India and was published in the Utta r Pradesh Gazette Extraordinary, dated 
January 22, 1973.) 

PSUP. A. P. 145 Genl. (Leg.)-1974--1852+50 S.S. (M). 
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[U. P. ACT NO. 38 OF 19761 
[Authoritative Englrsh Text of the Uttar Pradesh Akasmikata Ni&i (~anshodh 

Ad/~iniyam 19761 

further to amend tlte U t fa r  Pra&sh Contingency Fund Act, 1950. 
I 

IT IS HEREBY enacted in the Twenty-seventh Year of the Republic of 1ndia 
as follows :- 

1. This Act may be called the Uttar Pradesh Contingency Fund Sbortt~tle. 
(Amendment) Act, 1976. 

2. In oection 4 of the Uttar Pradesh Contingenq Fund Act, 1950- 

wal of sums out of the Conso'iidated Fund of the State 

ch repeal, anything done or any action taken under 
deemed to have been done or taken under this Act. 
at all material times. 

.-.--- ------ 
*For Statement of Objects and Reasons, please see UltarPradesh Gazette, (ExtraordfAor) 

dated Noranba 8,1976.) 
(Fasacd in Hindi by the Uttar Pr?desh Legslative Assembly on November 1,1976 and by 

the U m  F m k h  -lathe Counctl on Novanba 4, 1977.) 
[Received the Assent of the Governor on November 7, 1976 under Article 200 of the 

Constitution of Indla a d  was published in Part I (a) of the Legislative Supplement of the Urrar 
Pradesk Gazette* Exrraordiuary, dated November 19, 1976.1 
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No. 1561(2)/LXXIX-V-1-20-10c0-18-20 
Dated Lucknow, August 3!, 2020 

IN pursuance of the provisions of clause (3) of Articte 348 of the Constitution, the Governor is 

pleased to order the publication of the following English translation of the Uttar Pradesh Aakasmikta Nidhi 

(Sansodhan) •Adhiniyam, 2020 (Uttar Pradesh Adhiniyam Sanldiya 15 of 2020) as passed by the Uttar 

Pradesh Legislature and assented to by the Governor on August 28, 2020: The Vitta (Aay-Vyayak) 

Anubhag-2, is administratively concerned with the said Adhiniyam. 

197 RPH 2020 (Adhiniyam)-data- 4e 
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THE UTTAR PRADESH CONTINGENCY FUND (AMENDMENT) ACT, 2020 

(U.P. Act No. 15 OF 2020) 

Ms passed by the Uttar Pradesh Legislature] 

AN 

ACT 

further to amend the Uttar Pradesh Contingency Fund Act, 1950. 

IT IS HEREBY enacted in the Seventy First Year of the Republic of India 
as follows :- 

(1) This Act may be called the Uttar Pradesh Contingency Fund 
(Amendment) Act, 2020. 

(2) It shall be deemed to have come into force on April 11,2020. 

In section 4 of the Uttar Pradesh Contingency Fund Act, 1950 after 

sub-section (13), the following sub-section shall be inserted, namely:— 

"(14) The State Government shall on the commencement of the Uttar Pradesh 

Contingency Fund (Amendment) Ordinance, 2020 withdraw a further sum of six 

hundred crore of rupees out of the Consolidated Fund of the State and place the same to 
the credit of the fund." 

Repeal and 	3. (1) The Uttar Pradesh Contingency Fund (Amendment) Ordinance, U.P. Ordinance 
saving 

2020 is hereby repealed. 	 nu 6 of 2020 

(2) Notwithstanding such repeal, anything done or any action taken 

under the provisions of the principal Act as amended by the Ordinance 

referred to in sub-section (I) shall be deemed to have been done or taken 

under the corresponding provisions of the principal Act as amended by this 

Act as if the provisions of this Act were in force at all material times. 

STATEMENT OF OBJECTS AND-REASONS 

The 'Uttar Pradesh Contingency Fund' has been established in and for the State of Uttar -Pradesh-

by the Uttar Pradesh Contingency Fund Act, 1950 and the limit of corpus of the Contingency Fund has 

been increased to Rs. 600 crore by the Uttar Pradesh Contingency Fund (Amendment) "Act, 1990. 

Considering the increase in the State's budget size over the years and to arrange extra funds to fight 

COVID-19 pandemic, it was decided to increase the corpus of the Uttar Pradesh Contingency Fund from 

Rs. 600 crore to Rs. 1200 crore. In view of the above, it was decided tiyamend the aforesaid Act. 

Since the State legislature was not in session and immediate legislative action was necesiary to 

implement the aforesaid decision, the Uttar Pradesh Contingency Fund (Amendment) Ordinance, 2020 

(U.P. Ordinance no. 6 of 2020) was promulgated by the Governor on April 11,2020. 

This Bill is introduced to replace the aforesaid Ordinance. 

By order, 
J. P. SINGH-II,., 
Pramukh Sachiv, 

0c41.0710t0-70410 197 .fluILPD1-2020—(576)-599 Iffa711--(ch9,CsVeRJ/31Tinfe) I 

. 	1.:110790T04t0—k0lit0 155 TITO MV1-41-2020—(577)-300 Tfra7:9—(shm-Vit10/ 3t11-5*) I 
. 	. 	. 
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